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or ReJstrhir 

fll Cr— This matter has seen taken up 

to-day on loeing mentioned iy the learned couns 

for the Applicant. 

In this Application 28 Applicants 

have joined toether and loy filinq Misc. 

Application No.90/02, they have prayed for 

permission to joinly prosecute this O.A.  

The prayer for foinij prosecution of this O.A. 
is a1lwed,stect to payment of s.1 35/-

(Rupes one thousand & three hundred fifty) 

in shape of I .P.O. Shri Tripathy for the ftL. 
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'.J 	
tdertakes to tile I..O. worth of Rs.1350,/ 

by 27.9.2002. Upon receipt of IPO worth of 
J 	 L,1350/- separate O.A.nos. be assi!ned in 

	

ç- 	 respect of other 27 Applicants for statistical 
Q 	 purpose. M.A.912/02 is disposed of accordin!ly. !_r;J 	

)- 

1JiR JUDICI AL) 

Order No.2 dated 25.9,2002 

Heard Shri .S.Tripathy, learned 

counsel for the Applicants and Shri D.N.Mishra 

learned Stndinq .Counsel(on whom a copy of 

O.A. has been served) appearing on behalf of 

the Respondents/Railways. 

Applicants, Asst,Station Masters/ 
Station Masters of S.E.Rallway, Sambalpur 

Division had approached this Tribunal earlier 
in O.A.555/ 2000: wherein directions were 

issued to Respondents to evaluate /make a 

job analysis and accordin!ly grant necessary 
relief to the Applicants. After the job 

analysis work was over, the Applicants a!ain 

approached this Tribunal in M.A.130/12 and 

obtained a direction to the Chief Personnel 

Officer to pass necessary orders on the 

report of job analysis and to !rant necessary 
relief by way of granting special allowances 

to the Applicants, within a period of two 

months from 26.3.202, By filmg the present 

Oriinal Application irider Section 19 of the 

Administrative Tribunals Act, 1985, the 

Applicants have placed on record a Mnorandun 

dated 31.7.2002(Annexure-3) Issued by the 

Division1 Personnel Officer, S.E.Railway, 
Sambalpur in pursuance of concurrence of 
ófFA/GRC vide his letter Noji ENG Opt!. 

.i 	Pt,XI/72 dated 01.7.02. Under the said 
Annexure-31,7,2002(Annexure-3), the Xssistant 

Station Masters/Station Masters of Maswarr 

5ecion of Samba lpur Railway Din. 

have-v1rtua1y been asked to work for ei!ht 
hours(contirrus) under 1ER, in-stead of 

	

* 	woricin! for 12 hours () w.e.f. 1.8.2002. 

y showin.! this Memorandun dated 31.7.0_ 

-  



H, 

the counsel for the Applicants stmitted that, y 

implication, since the Applicants(ASMs/v1s) were 

discharging duties for 12 hours() prior to 1.8.02, 

they are entitled to special/overtime allowances 

for the excess four hours duty. 

Prima fade, the svmission made by 

the Advocate for the Applicant appears to have 

considerable force and,as a necessary consequence, 

the Respondents should grant special/over time 

allowance to the Applicants. Since this matter is 

eing examined at the admission stage in the 

present O.A., Shri D.N.Mishra, Standing Counsel 

for the Railways submits that ths matter again 

be sent to Respondents for needful action. 

In the aforesaid premises, having heard 

the learned counsels of both sides, Respondents are 
directed to treat the copies of this O.A.827/02 to 

be a representation made in respect of each of the 

Applicants and consider the case of the Applicants 

and grant them necessary consequential relief in 

shape o F arrears of special/over time allowance by 

the end of October, 2002., 

This O.A. is disposed of in the aforestated 
terms. No costs, 

Send copies of this order to Respondents 

along with copies of O.A. as directed above. Free copies 

of this order be also made available to the learned 

counsels of both sides. 
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